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1984,

THE TAXATION LAWS (AMENDMENT) ACT, 1984
‘No. 67 or 1984

[14th September, 1984.]

An Act further to amend thtf:‘ Income-tax ~ Act,. 1961, the
| Wealth-tax Act, 1957, the Gift-tax Act, 1958, the Companies

(Profits) Surtax Act, 1964, the Compulsory Deposit Scheme

(Income-tax Payers) ‘Act, 1974 and the Interest-tax Act, 1:974.

BE it enacted by Parhament in the Thlrty-ﬁfth Year .of the Repubhcv
- of India as follows:—

' CHAPTER I
PRELIMINARY

1. (1) This Act may be called the Taxation Laws (Amendment) Act,

(2) Section 84 of this Act shall come into force on the 1st day of October,

1984, and, save as otherwise provided, the rcmaining provisions of this. Act
shall come into force on the 1st day of April, 1985.

CHAPTER I_I

AMENDMENTS TO THE INCOME-TAX Ac'r 1961

2. In section 2 of the Income-tax Act, 1961 (hereafter in.'this Chapter

- referred. to as the Income-tax Act), for clause (47), the following clause

shall _be_ substituted, namely:—
(4D “transfer”, in relation to a capital asset, incltides —
- (%) the sale, exchange or relinquishment of the aéset; or
(i) the extinguishment of any rights therein; or
(1) the cdmi)ulsopy acquisition thereof under any law; oi;.' '

(iv) in a case where the asset is converted by the owner
thereof into, or is {reated by him as, stock-in-trade of a buslness
carried on by him, such conversion or treatment e
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Amend- 3. In section 9 of the Income-tax Act, in sub-section (1), in the
: :i?itnﬁ; Explanation to- clause (i), after clause (c), the following clause shall be
" ingerted and shall be deemed to have been 1nserted with effect from the

1st day of April, 1982, namely: —

“(d) in the case of a non—re51den’c bemg—-

(1) an individual who is not a citizen of India; or
(2) a firm which does not have any partner who is a citizen
of India or who ig resident in India; or
(3) a company which does not have any shareholder who isa
citizen of India or who is resident in India,
nu income ‘shall be deemed to accrue or arise in India to such indivi-
dual, firm or company through or from operations which are -confined
‘to.the shooting of any cinematograph film in India;”.
Amend- 4. In section 10 of the Income~tax A.ct,-—— .
ment of A
section 10.

(a) after clause (5), the followmg clause shall be inserted and
shall be ‘deemed to have been inserted wlth effect from the 1st day
of Aprll 1982, namely: — _

' “(54) in the case of an individual who is not a citizen of

India and is a non-resident, who comes to India solely in con-.
nection with the shooting of a ciri-ematograph film in India by
the individual, firm or company referred to in clause (d) of the

: .Explanatzon to clause (i) of sub-section (I) of section 9, any-
remuneration received by him for rendering any serv1ce in con- -
nection with such shootmg,”, '

(b) in clause (1044), for the words “on ' superannuation”,
wherever they occur, the words “whether on superannuation” shall
be substituted and shall be deemed to have been substltuted with
effect from the lst day of Apnl 1978;

| (¢) in clause (134), the followmg Explanation shall be inserted
and shall be deemed to have been inserted with effect from the 1st -
. day of April, 1976, namely:— ' -
“Explanation.—For the removal of doubts, it is hereby
declared that nothing contained in this clause shall apply ina
case where—
(a) the residential accommodation occup1ed by the
assessee ig owned by h1m or
(b) the assessee -has not actually mcurred expendlture
on payment of rent (by whatever name called) in respect of
the residential accommodation occupied by him;”,
Amend. '5.°In section 13 of the Income-tax Act, in sub-section (3), in clause
ment of (b), for the words “five thousand rupees”, the words “twenty-five thou-

section 13, - gand i’upees” shall be substituted,
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6. In section 16 of the Income-tax Act, in clause (i), after the pro-
~viso, the following Explanation shall be inserted and shall be deemed to

have been inserted with ef‘fect from the ‘Ist day of April, 1975,
‘pamely: — : . oo

“Eaplanction.—For -the removal of doubts, it is hereby declared
that where, in the case of an assessee, salary is due from, or paid
or allowed by, more than one employer, the deduction under this
clause shall be computed with reference to the aggregate salary due,
paid or allowed to the assessee and shall in no case exceed the
amount specified under this clause;”. '

9. Tn section 17 of the Income-tax Act,—

(i) in clause (1), after sub-clause (v), the folldwihg sub-clause

shall be inserted and shall be deemed to have been inserted with

~effect from the 1st day of April, 1978, namely:—

“(va) any payment received by an employee in respect of
any period of leave not availed of by him;”;

(1) in clause (2),—
(@) in sub‘—clause' (iv), the word “and” shall be omitted;

(b) in sub-clause (v), the word “and” shall be m<erted at
the end '

(c) after sub»clause (v), the following sub~clause shall be
inserted, namely:—

‘(vi) where the employer has advanced any loan to
the employee for the purpose of building a house or
purchasing a site or a house and'g site or for purchasing a
motor car, and either no interest is charged by the employer

on the amount of such loan or interest is charged at-a rate

lower than the rate of interest which the Central Gov-
ernment may, having regard to the rate of interest charged
by it from its employees on loans for such purpose granted
‘to thém, speeify in this behalf by notification 1n the Official
Gazette, an amdunt equal to,—

(a) in a case where such loan is advancéd without

charging any interest, the interest calculated in the

prescribed manner on such loan at the rate so specified;

(b) in a case where such loan is advanced by charg-
ing interest at a rate lower-than the rate so specified, the
difference ‘between the interest calculated in the prescribed
manner on such loan at the rate so specified and the interest
charged by the employer:

Provided that this sub-clause shall not apply in the
case of—

(1) an employee of the Central Government or any
~ State Government; or

Aménd-
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" (2) an employee, not being an employee referred  to
in paragraph (a) or paragraph (b) of sub-clause (iii),
whose income under the head “Salaries”, exclusive of
the value of all benefifs or amenities not. provided for
by way of monetary payment, does not exceed eighteen
thousand rupees;.

8. In section 23 of the Income-tax Act, in sub-section (1),—

" (@) for the first proviso, the following proviso shall be substl-
tuted, namely:—

“Provided that where the property is in the occupation of
a tenant, the taxes levied by any local authority in respect of the
property shall, to the extent such taxes are borne by the owner,
be deducted (irrespective of the previous year in which the
liability to pay such taxes was incurred by the owner according
to the method of accounting regularly employed by him) in
determining the annual value of the property of that previous
year in which such taxes are actually paid by him:”;

(b) in the second proviso, the words, brackets and letters “so,
however, that the income in respect of any residential unit referred
to in clause (a) or clause (b) or clause (c¢) or clause (d) is in no case
a loss” shall be omitted and shall be deemed to have been omitted

- with effect'_from the 1st day of April, 1984;

be

-(c) the Explanation shall be numbered as Explandf'lon 1 and

‘after Explanation 1 as so numbered; the fo]lowmg Explanatzon shall
be 1nserfed namely:— -

“Explanation 2—For the removal of doubts it is hereby de-
clared that where a deduction in respect of any taxes referred
to in the first proviso to.this sub-section is allowed in determin- .
ing the annual value of the property in respect of any previous -
year (being a previous year relevant to the assessment year com-
mencing on the Ist day of April, 1984 or any earlier assessment
year), no ded_.uction shall be allowed under the first proviso in
determining the annual value of the property in respect of the
previous year in which l.such taxes are -actually paid by the

. owner.”.

9, After section 26 of the Income-tax Act, the following section shall
mserted namely —_—

“25A. Where a deduction has been made under clause (x) of
sub-section (I) of section 24 in the assessment for any year in res-
pect of rent from property let to a tenant which the assessee
cannot realise and subsequently during any previous year the
assessee has realised any amount in respect of such rent, the amount
so realised shall be deemed to be income chargeable under the head
“Income from house property” and accordingly charged fo income-
tax (without making any ded: mtlon under section 23 or section 24)
as the income of that previous year, whether - the assessee is the
owner of that property in that year or not.,
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10. In section 46 of the Income-tax Act after clause (b), the follow-i Aménd.

ing E:Lplanataons shdH be inserted, namely — L ment of
' © gection 40,

‘Explanation I. ~Where interest is paid by a firm to any partner
_of the firm who has also paid interest to the firm, the amount of
interest to be disallnwed under this clause shall be limited to the
"amount by which the payment of interest by the firm to the partner
exceeds the payment of interest by the partner to the firm,

Explenation 2—Where an individual is a partner in a firm on
behalf, or for the benefit, of any other person {such partner and the
other person being hereinafter referred to as “partner in-a represen-
tative capacity” and “person so represented” respectlvely),

(i) interest paid by the firm to such individual or by such
individual to the firm, otherwise than as partner in a represen-
tative capac1ty, shall not be taken into account for the purposes
of this clause;

(i) interest paid by the firm fo such individual or by such
~individual fo the firm as partrer in a representative capacity and
interest paid by the firm to the person so represented.or by the
person so represented to the  firm, shall be taken into  account
for the purposes of this clause. ‘

Explanation 3.—Where an individual is a partner in a firm,
otherw:se than as partner in a representatwe capacity, interest
paid by the firm fo such individual shall not be taken into account
for the purposes of this clause,.if such interest is received by him
on behalf, or for the b'eneﬁt,~ of any other person,’.:

11 Tn section 40A of the Income- tax Act in sub- sectlon (5) 1n clause ' Axﬁeﬁd,

(b) of Exprlanatzon 2y o o ¢ mentof
' o © 7 section
- (a) in sub-clause (w) the word “and” shall be omitted; - = 404,

(b) in sub—clause (v) for the words “an annmty” the words “an
annuity; and” shall be substituted;

(c) after sub-clause (v) the followmg sub-clause shall be msert-
~ ed, namely:— oo

“(vi) the amount treated as a perquisite under sub clause:
‘(vi) of clause (2) of section 17.”.

12. In sectmn 45 of the Income-tax Act, after sub-section (1), the Amend.
followmg sub-section shall be inserted, namely:— _ “ment of
) _ ' soction 45,
*(2) Notwithstanding a_nything contained in sub-section (1), :
the profits or gains arising from the transfer by way of conversion
by the owner of a capital asset into, or its treatment by him as, stock-
‘in-trade of a business carried on by him shall be chargeable to
~ income-tax as his income of the previous year in which such stock-"
. In-trade is sold or otherwise. transferred by him and, for the pur-
~ poses of section 48, the fair market value of the asset on the date of
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such conversion or treatment shall be deemed to be the full value of
the consideration received or accruing as a result of the transfer of
the capltal assetf.”,

13, After section 47 of the Income-tax Act, the followmg section shall

be inserted, namely:— °

‘47A. Where at any time before the expiry of a period of eight
years from the date of the transfer of a capital asset referred fo in
clause (iv) or, as the case may be, clause (v) of section 47,—

(i) such capital asset is
pany into, or is treated by it as, stock-in-trade of its business; or

(#) the parent company or its nominees or, as the case may
be, the holding company ceases or cease to hold the Whole
of the shale capital of the sub51d1ary company,

the amount of profits or gains arising from the transfer of such capital
asset not charged under section 45 by virtue of the provisions con-

(iv) or, as the case may be, clause (v) of .section
47 shall, notwithstanding anything contained in the said clauses, be

deemed to be income chargeable under the head “Capital gains” of

the previous year in which such transfer took place.’.

14. In section 49 of the Income—tax Act, after sub—section (2), the

followmg sub-section shall be 1nserted namely:—

(3) Notw1thstand1ng anythlng contained in  sub-section 1),
where the capital gain arising from the transfer of a capital asset
referred to in clause (iv) or, as the case may be, clause (v) of
section 47 is deemed to be income chargeable under the head “Capital

gains” by virtue of the provisions contained in section 474, the cost
of acquisition of such asset to the transferee company shall be the -

cost for which such asset was acquired by it..

15. For section 53 of the Income-tax. Act the followmg section shall

tion of few hg gubstituted, namely -

section for
section §3.

Exemption
of capital

gaing from

i residen-
tial houses.

‘53. Notwithstanding anything contained in. section 45, where

~in the case of an assessee being an individual, the capital gain arises
from the transfer of 5 capital asset (other than a short-term capital

asset) , being buildings or lands appurtenant thereto, and being a resi-
dential house, the income of which is chargeable under the head
“Income from house property”, the capital gain arising from such

transfer shall be dealt with in accordance with the following pro-

visions of this section, that is to say,—

(a) in a case where the full value of the consideration received
or dccruing as a result of the transfer of such capital asset does
not exceed two hundred thousand rupees, the whole of the capi-
tal gain shall not be charged under section 45~

() in a case where ~the full value of such consi-
deration exceeds two hundred thousand rupees, so much ' of

the capital gain as bears to the whole of the capital gain the same

converted by the transferee com-

EP O T RPN
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proportion as the amount of two hundred thousand rupees bears to -

such consideration shall not be charged under section 45:
Provided that' nothing contained in this - section shall apply ‘to
a case where the assessee owns on the date of such transfer any,

other residential house..

16, In section 54E of the Income-tax Act, in sub-section (1), after the

- proviso and before Explanation 1, the following proviso shall be inserted

and shall be deemed to have been inserted with effect from the 1st day

of April, 1984, namely:— - _ o , L

- “Provided further that in a case where ‘the transfer of the
original asset is by way of compulsory acquisition under any law
and the full amount of compensation awarded for such acquisition is

- not received by the assessee on the date of such transfer, the period
of six months referred to in this sub-section shall, in relation to so
- much of such compensation as is not received on the date of the
transfer, be reckoned from the date immediately following the date

" on which such compensation is received by the assessee.”.

17. In section 64 of the Incoine-tax Act, in sub-section (I),—
(@) in clause (vi), the word “and” shall be omitted;

. (b) in clause (vii), for the words “or both.”, the wbrds “or both;
-and” shall be substituted; - Co ) S

(c) after clause (vii), the following clause shall be inserted,

namely: — . i R LI

“(viii) to any person or association of persons from assets

transferred directly or indirectly on or after the 1st day of June,
1973, otherwise than for adequate consideration, to the person or

Amend-
mentof
section
548,

- Amend-

inent of
section ¢4,

association of persons by such individual, to the extent to which -

the income from such assets is for the immediate or deferred
benefit of his son’s wife or son’s minor child or both.”.-

. 18. In section 86 of the Income-tax Act, for the words and figures
““under section. 139", the words, brackets and figures “within the time
“gllowed under sub-section (1) of section 139 or within such further time

as may be allowed by the Income-fax Officer” shall be substituted. -

19, In section 80C of the Income-tax Act, in sub-section (2),— |

. (4) in clause (g}, for the words “consisting only of’f, the words
“consisting, in either case, only of” shall be substituted and shall be
deemed to have beem substituted with effect from the 1st day of
April, 1971; ‘ o :

(i) in clause (h), for the words “or-an agsociation of persons or -

2 body of individuals consisting only of”, the wor'ds"‘.or,. where '1.:he
. assessee is an association of persons or a body of individuals consist-
ing, in either case, only of” shall be substituted and shall be deemed

Amend-
ment of
section 80.

Amend- -
ment of
section
80C.-

~

to have been substituted with effect from the 1st day of April, 1083..

7
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Amend- 20 In section 80CC of the Income-tax Act in sub-section (1), in
ment of elause (c), for the words “consisting only of”, the words “consisting, in
section - cither case, only of” shall be substituted and shall be deemed to have :
80CC. been, subst1tuted with effect from the 1st day of April, 1978.

Amend- 21. In sec_tion S0L of the Income-tax Act,—

ment of . _

":gg‘”‘, E , (@) in sub-section (1), in clause (c), for the words “consisting

only of”, the words “consisting, in either case, on_ly'of” shall be sub-
stituted and shall be deemed to have been substituted with effect
from the 1st day of April 1972; :

(b) after sub-section (2), the f.ollowmg sub-section shall be
inserted and shall be deemed to have been inserted with effect from
the 1st day of April, 1976, namely:—

“ (3) ‘For the removal of doubts it is hereby declared that

" where the income referred to in sub-sect1on (1) is derived from-
 any asset held by, or on behalf of, a firm, - an association of
persons or a body of individuals, no deduction shall be allowed
under the said sub-section in respect of such income in comput-

ing the total income of any, partner of the firm or any member | o
of the assomatlon or body »

Amend- 22. In section 130 of the Income-tax ‘Act, in sub-sectmn (2) for the
ment of word and figures “sections 253”7, the word and figures “sections 132, 253" '~
:gg‘wn shall be substituted with effect from the 1st day of October, 1984

: Amend- 23, In section 132 of the Income-tax Act, with effect from the lst day

mentof = of October 1984—-'
section

132,

3

(a) in sub-sectlon (8), for the words “mnety days” the Words
. “one hundred and twenty days” shall be substituted;

(b) in sub-section (11), for the words and brackets “suc'h_
authority, as may be notified in this’ be_half by the Central Govern-
ment in the Official Gazette (hereafter in this section referred to -

as the ;not1ﬁed authorlty),”, the words “the Commlssmner” shall be
substltuted T

(c) after sub-section (11) the followmg sub—sectlon shall be
inserted namely — :
“(11A) Every application referred to in sub-section (11)
, _, . which is pending immediately before the 1st day of October,
* ' : - 1984, before an authority notified under that sub-section as it stood
_immediately before that day shall stand transferred on that day
“to the Commissioner, and the Commxssmner may proceed with
such apphcatlon from the _stage at wh1ch it was on that day:

Prowded that the applicant may demand that before - pro- |
ceedmg further with the appllcatlon he be re-heard.”;

(d) in sub-section (12),~

) for the words “the notlﬁed authorlty” the WOI‘db “the,
Comrmssmner” shall be substltuted
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(1) for the words “as it thinks fit”, the words “ag it or he .
thmks ﬁt” shall be substituted; . - '

(e) in Explanatwn 1, for the words “ninety days”, the words
“one hundred and twenty days” shall be substituted,

" 24, In section 132B, section 139, section 201, sections 213 to-217, section  Amend-
220, section 243, section 244 and section 269K of the Income-tax Act and sfgft_?(tmgf
it yule 60 of the Second Schedule to - that Act, for the words “twelve )

; : _ 132B,
‘per cent.”, wherever they occur, the words “fifteen per cent.” shall be - ;39 201,
substituted with effect from the 1st day of October, 1984, = . 213 to
SETTRRREE _ - o C 217,220,
243,
244 and
269K and
Second
Schedule. -
25. In section 139 of the Income-tax Act— =~~~ Amend-
S S ' ' . o B 7 mentot
(@) in sub-section (14),— ' ' :g;tmn
(i) for clause (b), the followmg clause shall be substituted,
namely — 5
‘(b) his income or the income of such other person .
under the head “Salaries”, exclusive of the value of all benefits

 pr amenities not provided for by way of monetary payment
doeg not exceed e1gh’ceen thousand rupees, HE

(n) the Explanation shall be omitted
(b) in sub-sectlon (8) ,—

. (%) in clause (a), for E:cplwnatzon 2 the following Ea:planatton
shall be substltuted namely: — :

“Explanation 2.—Where, in. relation to an asséssment year,
an assessment is made for the first time under section 147,
the assessment so made shall be regarded as a regular assess-
ment for the purposeg of this sub-section.”;

(it) for clauSe (b) the following clause ghall be subst1tuted,
namely:— _ .

“(b) Where as a result of an order under section 147 or
section 154 or section 155 or section 250 or sectlon 254 or
gection 260 or section 262 or section 263 or section 264, the
amount of tax on which interest was payable under this sub-
section has been increased or reduced, as the case may be,

. the 1nterest shall be mcreaqed or reduced accordingly, and— -

(i) in a case where the interest is increabed, .the
' Income-tax Officer shall serve on the assessee a notice of
demand in the prescribed form specifying the sum pay-
able, and such notice of demand shall be deemed to be
a notice under section 156 and the provisions of this Act .
~ ahall apply accordingly;

(#) in a case where the interest is reduced, the
~ excess Interest pald, if any, shall be refunded.”,
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26. In section 144B of the Income-tax Act, in sub-sectmn (1), for the
words “the lhcome-tax Officer proposes to make any variation”, the
words, figures and letters “the Income-tax Oificer proposes to make,

pefore the 1t day of October, 1984, any variation” shall be gubstituted.
with eftect irom- the ist day of October, 1984.

-27. In section 146 of the Income-tax Act, in sub-section (1), after the

words and figures under section 144”7, the words, figures and Iletters
“before the 1st day of October, 1984~ “shall be inserted with effect from

the Ist day of October 1984,

i
”.' 4

28, In section 153 of the Income tax Act, with effect from the 1st day

of October 1984,—

(a) in sub-section (1), —

8} 10 chause (¢), for the wuz d aind iigures “gection 139,”, ﬂJ@
words and figures “section 139; or” shall be substituted;

'l

" (i) after clause -(c), the followmg clause shall be mserbed,

n.amely —

“(d) the exp1ry of six months from the end of the mohth

in which. an application under clause (@) . of sub-section
(2‘; of section 143 is made by 'the assessee,”;

(b) in Explanation I below sub-section (3), after clauSe (), the
following clause shall be inserted namely: — .

“(iva) the period (not exceeding s1xty days) cOmmencing'

from the date on which the Income-tax Officer received the dec-

~ laration under sub-section (1) of section 158A and ending with .

the date on which the Qrder under sub-section (3) of that section
is made by hJ.m or”; :

29, In section 154_of the Income-tax Act w1th effect from the 1st day -

of. October 1984,—

(¢) for sub-sectlon M, the followmg sub-section shall be
. substituted, namely:— '

“(1) With a view to rectifying any mistake apparent from |

the record, an income-tax authority referred to in. section 116
may amend any order passed by it under the provisions of this
Act.”;

(b) .in sub-section (7), for the words “from the date of the order

“sought to be amended”, the words “from the end of the financial year

in which the order sought to be amended wag passed” shall be
substituted. |, :

30 In section 155 of the Income-tax Act,—

(a) in sub—bectlon (1), Wlth effect from the 1st day of October,

1984, —

(3 in clause (b) after the word and; ﬁgures “sectlon 264,",
the word “or” shall be 1nserted :
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(i) after clause (b), the followmg clause sha]l be inserted
namely:—

B (c) on any order passed under sub-section (4) ot sec-.
tion 245D on the application made by the firm,”;

(ii1) for the words *“from the date of the final order passed"_
the words “from the end of the financial year in which the ﬁnal
order was passed” shall be substituted;

(b) tn’ sub-section (%), with effect from the 1st day of October,
1984 | ; e T ey

(i) in clause (b), aftér the word and figures “section 264,”,
the word “or” shall be inserted;

(#) after clause (b), the following clause shall be ingerted,
namely:-— ' . -

“{c) on any order passed under sub-sectlon (4) of sec-
_tion 245D on the appllcatmn made by the assoc1at10n or
body,”, :

(i) for the words “from the date of the final order paased" -e
the words “from the end of the financial year in which the ﬁnal
_order was passed” shall be substltuted

~ (e) in sub-section (4), for the words “from. the date of the order
passed”, the words “from the end of the financial year in which the
order was passed” shall be substituted with effect from the 1st
day of October, 1984;

(d) in sub-section (7), for the wordg “from the date of the
final order passed”, the words “from the end of the financial year in
which the final order wds passed” shall bé substltuted w1th effect
from the 1st day of October 1984

-(e) after sub-section (7A), the following sub’-sectien shall be
inserted, namely:— C

“«(7B) Where in the assessment for any year, the capital
gain arising from the transfer.of a capital asset is not charged
~under section 45 by virtue of the provisions of clause (iv) or, as
‘the case may be, clause (v) of section 47, but is deemed under
section 47A to be income chargeable under the head “Capital
gains” of the previous year in-which the. transfer took place by
reason of— ST

(i) such-capital asset being converted by the transferee.
“company into, or being treated by it as; stock-in- trade of 1ts
business; or : co

(u) the parent company or ity normnees or, as the case
may be, the holding company ceasing to hold the whole of
the share capital of the subs1d1ary company, : :

~at any time bhefore the expiry of theé period of elght years from
the date of such transfer. the Income-tax Officer mav, notwith-
- standing anything contained in this Act. re-compute the total
income of the transferor company for the relevant previous year
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‘and make the necessary amendment; and the provisions of gection
154 shall, so far as may be, apply thereto, the period of four years
' specxﬁed in sub-section (7) of that section being reckoned from:
the end of the previous year in which the capital asset was go
" converted or treated or in which the parent company - or -its
nominees or, as the case may be, the holding company ceased to
‘hold the whole of the share capital of the subsidiary company.’;

_ (f) in sub-section (8), for the words “reckoned from the date of
the -assessment”, the words “reckoned from the end of the financial
year in which the assessment was made” shall be substituted W1th
effect from the 1st day of October, 1984; :

(g) in sub-section (9), for the words “reckoned from the date ot
the assessment”, the words “reckoned from the end of the financial
year in which the assessment was made” shall be substituted with
effect f:rom the 1st day of October, 1984;

_ (h) in clause (2) of sub-section (10)“ for the words "neckonéd
from the date of the assessment”, the words “reckoned from the end -
of the financial year in which the assessment was made” shall be sub-

© stituted - W1th effect from the 1st day of October, 1984;

(i) in sub-section (104), for the words “reckoned from the date
of the agsessment”, the words “reckoned from the end of the finan~
cial year in which the assessment was made” shall be substituted -

with effect from the 1st day of October, 1984;

(§) in sub-section (10C), for the words “reckoned from ‘the date.
of the assessment”, the words “reckoned from the end of the financial

" years in which the assessment was made” shall be substituted with.

effect from the 1st day of October 1984,

, 31 In the Income-tax Act, after .Chapter XIV the following Chapter
ghall be inserted with effecjc from the 1st day of Q_ctober, 1984. namely: —

‘CHAPTER XIVA
SPECIAL PROVISION FOR AVOIDING REPE’I‘ITIVE APPEALS :

158A 1) Notw1thstand1ng anything contamed in this Aect, where.
an assessee claims that -any question of law arising in hig case for an
assessment year which is pending before the Income-tax Officer or

© any appellate authority (such case being hereafter in this section

referred to as the relevant case) is identical with a question of law
arising in his case for another assessment year which is pending
before the High Court on a reference under section 256 or before the
Supreme Court on a reference under section 257 or in appeal under
section 261 (such case being hereafter in this section referred to as

" the other case), he may furnish to the Income-tax Officer or the apvel-

late authority, as the case may be, a declaration in the preseribed
form and wverified in the presceribed manner, that if the Tncome-tax

- Officer- or the appellate authority. as the case may be, agrees to apply -
"to ‘the relevant case the final decision on the question of law in the

other case, he shall not raise such question of law in the relevant case
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: '__ln appeal before any appellwte a.1’chor1ty or fora reference before the .
) ‘ngh Court under sectlon 256 or the Supreme Court under bectlon 257
. or in appeal before the Supreme Court under sectlon 261,

o g o e 2y Where a declaratlon tinder sub«aectlon (1) is . furnlshed to ‘

o - : " any. appellate authority, the appellate authority shall call’ for“a‘report

- from the Income-tax Officer on the correctness of the claim made by
'the assessee and wheére the Income-tax Officer imakeg a request to
the appellate autherity to give him an opportunity of being heard in
the matter, the appellate ahthorlty shall allow him such opportunity.

. (3) The Income-tax Officer or the appella‘re authontv as *he case
. may be may, by order in writing— : R s

P B © 77 (3) “admit the claim of the assessee if he or it is sat1sﬁed tha* -
' S ‘ the question of law.arising in the relevany case ig 1dent1c‘11 with "~
the questlon of laW 1n the other case; or-

(u) re]ect the clalm 1f he or it 1s not 50 satlsﬁed

(4) Where a clalm i admltted under sub-sectmn (?) —

(a) ‘the Incorne tax Ofﬁver or as the case mav be the appel- ,
-] ﬁate authonty may make an ordcr disposing ‘of the relevant case = -
:,_Wlthout awal’rmg the ﬁnal de01slon on the. questlon of. law in the .
.other case; and ' : e

- ;‘

- (b) the assessee sha‘l not be ent1t1ed to raise, in relatlon to

'the relevant ease, such questlon ‘of law'in appeal before " any

. appellate authority or for = reference hefore the WHigh ~Court,
" inder section 256 or the Supreme Cour{ under mctron 257 or in”
o appeal ‘before th Supreme (*ouft under qec‘rlon 261 T P

(5) W’hen the d"(‘l‘alon on the qumtlon of Taw 1n the other case
_ - becomes final, it shall be applied to the relevant’ ‘case dnd’ the Inc‘omew .
o '“ .. tax Officer or the. appeﬂ]a’re authority as the case may be, ‘shall. -if
' ' T “eceSbary, amend the order referred to in clause (a\ of 9ub sectlon
{9 conformab]y to sL.c'h dn'“ sioh, -

e i

(6) An order under sih: sE(‘t)’“’? (3) qha‘l] be final and shall not
. be caJled in question in any proceeding by Wav of a'f\peal reference :
or revlsmn under this- Act

A valana,tmn —In this sectlon——

(a) “ahpeﬂmp authority” means the Appellate. Aselstam;
- " Cornmissinner or e C‘ommmsmner (Appealv) or’ ’he L‘xppellate
Tribupal;

“(b) “case ‘in- relation to an aese see. means any proceeamg. _
under this Act for .the “assessment of the tot at’ mcome of the -
" - assessee or for thn i nnosmon of any pevaﬁ'y on h1m ’

32 In section 186 of thc Imorrne, tax Act in sub sect*on (4) for the . s
.words “the- date of” she order c»roelhng the reo‘lstrahoq” the words “the " ment of
.end of the ﬁnanclal year in which the. order caneelling the registration section .

V',-éwac passed” shal1 @ substitufed with, ffpect from tha- 1st day of October i86..
. {3 Law—81 S o cy 7\"-'.”.:- 2 SR

L



" “Abends

" Fhent o2
- - section
_ 187.

Amend-

‘mientof - . g

- dection’
208,

A'niend-

© ‘mentof -

section

.:"w ”'prowso shall be added and shall’ be deemed to- h‘ax ,
?‘vintfi'eﬁect from the 1st day of Aprll 1975 namely —

" ')eg?g S Taxatzon Laws (Amendmen& R [ACT 67:

33 In. sectlon 187 of the Income- tax Act to sub-sectlon (2) -the fol-

“Provlded that nothlng contamed in clause ((L) bhall a,pply to a
cage where the ﬁrm is dlssolved on the death of any o;t kt& p_,_ i;;_:,e,rs ”,

n sectlon 208 of the Income-tax Act ‘with effect from the 2.nd day. .

“(d) “in sub-sectlon (1) in clause (a) for- the words brackets o
Jetter and ﬁgures “clause (a) of sectlon 209” the - words brackets

i :letier and f‘xgm‘eD “clause (a) of sub-sectlon (1) of sectlon 20 » shallz
~ be, ubstl’cuted

i

(b) affer: sub-sectlon (2) ‘the followmg sub-sec’uon shall be in- o '

B serted namely —_

1 : .
i

I (3) Notmthstandlng anythmg contalned in ‘the foregolng,." o

~ provisions of this seetion; where in the case of an. assessee- refer-
_red to in clause (¢) or clause (d) of sub- sectlon (2), the. Aamount A

" of advarice tax payable:’' by him - durmg the: financial -year, as’
computed in accordarnce w1th the’ ‘provisions of this sectlon does

. not ‘exéeed’ ﬁi‘teen hundred rupees, it shall not be necessary for- S

-such assessee to pay any advance tax. durmg that: ﬁnanc1a1 year

355 Ix; sectlon 214 o;t the Incomeatax Act—-

(q) in sub—sectlon (1) for the words “tax determlned on. regular~ '
assessment” the' words “assessed tax” shall e subsntu;,ed,

(b) for sub—sectlon (1A), the followmc sub—section shall' be
sy}astltuted namely — . : ' .

“(14) Where as a result of ‘an order under sectlon 147 or -
section 154 or sectlon 155 or section: 250 or sectlon ‘7'34 or seetlonj
260 qor section 262 or section 263 or section 264 the amount on Whlchl
- inferest was payable under sub-sectlon (1) has been increased or

~ - reduced, as the case may he, the interest shall be increased or = . .
reduced accordlnglv and in a case where- the mterest is reduced PR

the Tncome-tax Officer shall' serve on . the assessee  a notice: of
demand in the prescribed form spec1fy1ng the- amount of the
excess inferest payable and requiring him to pay such amount;
;and such notice of- demand shall be deemed to be a.notice under-

seﬁtlon 156 and" the prov1310 s of this Act shall apply -accord-
1ng1y”' o o _

+ . ’t.' i

(c). after sub~sect10n (2), the 'fouoivi'ng Emplaﬁgtiqns fsrh"all be
mserted namely — ‘ L . . -

. ‘Eacplanatwn 1.—In thls sectlon “assessed tax? shall haye the :
same- meamng as m sub sectlon (5) of sec’clon 215

Em)lanatwn 2--—Where fo relation to an assessmenf year an.
asgessment is made for the first ttme under sectlon 147, the -

‘assessment so- made shall - be regarded as 8 regular assessment~ L

fOr the ' purposes of this sechon '

;;addedi.- S

b
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L.

(a) for sub-secuon (3) _the’ followmg sub-sectlon shall be subs-
muted namely —

‘Amends
ment o;
“section”

- ous.

(3) Where ag'a result of an order under sectmn 147 or

. -section- 154 or seetion ‘1o% or secuon 250 of “section"'2
. 260 or ‘sectien 262 or seclion 26% or section 26?4“,
" which mte.rest was payable under sub—sectlon Qy

'01' set:tlon -

creased or reduced as the case-may be the mterest shall ke "; :

-1ncreased -OT reduced accordmgiy, and—— e

tax thcer shall serve on the assessee a‘notice:

“the prescribed form speclfymg the sum payabie, and sucb'_‘:

notice of demand shall be deemed to-be.a notlce under secnon
16() and the. provisions of thls Act. shall appl.y accordmgly, :

N

(i) in a case where the interest is, 1n' ‘ ased.l the. L,m;ome h

(#)- in a-case where the interest is: reduced the eXcess a

-interest pald if any, shall e, refunded.”

(b) after sub sectlon (5) the fo]lowmg sub-sect:wn shall be in-

SE‘Ftéd namely s

“(6) Where in. relauon to an assessment year an. assmment PR

- is:made: for- the first time -under section’ 147, the: assessment 80
made shall be regarded as a.regular assessment ,for the purposes.
of¢ this. seetion and sect1ons 216 2117 and 273.”.', '

37 In sectlon 220. of the Income-tax “Aet, after sub-sectlon (2) : d‘,he

i following_sub-section shall be 1nserted with' effect. f.rom the 1st: day of
'October, 1984 namely —_ : ,

» P
- “

L (24) Notw1thstandmg anythmg contamed dne sub—sectlon (2),_ L

- Amend-

“ ment_of.”
“section-
-1230.

th,e Board., may ‘reduce or waive the amount of lnterest payable by-an o

" agsessee - -under the said sub-sectxon if;- ‘on’ the~ recommendatlon made'
by the Cemmlssmner in’ this* behalf it is satlsﬁ‘ed that—

(t) payment of such amount would cause geaume hardshipf
to .the ‘assessee; : '

(i) default in the payme;nt of the amount on whxeh mterest o

- L was payable under the said sub-section :was; due,
. beyond the control of the assessee;. and

_ (m) the assessee “has’ co- operated in any 1nqu1ry re}atmg to
the assessment or any proceedmg for the recovery “of” any amount.
due from him.”.

38 In. sectlon 231 of the Income- tax Act for the. words “one year"

' -fwhereven they occur, the words “three years” shall be substituted with .

effect from Jthe 1st day of October, 1984,

, 39 In sect1on 245A of the Income- tax. Act for clause (a), the follow-

' ‘(a) “case” rneans any preceedmg under thls Act for the assess-
ment or re-assessment of any person in respect of any year ‘or years or .

cmcumﬂﬁm&a

\
Amend-

ment of -
section. -

. Amend-' -
" ing clause shall - be subst1tuted w1th eﬁect from the 1st- day  of” October,
»1984 namely —_ R T TR R R «Hm

meént of -
, section . -
24_5A e
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. by way of appeal or revision in commection with stich asséssment
__ or-re-assessment, which may be pendmg before an income-tax autho- -

““fity ‘on the date on which an apphcatlon under sub section @) of.
_- section 245C is made, : :

-

Arnemi- 40 In sectlon 2450 of the income-tax Act, for sub sectlon (1) :
' me’?_t_ of followmg sub-sections shall be: subsntutee w1tn effect from the lst day .
- gection

;;;;;

250, .ot October 19b4 namely e

“(l) An assebsee may, at any stag,e o:t a case relatlng to lnm, .

- make an apphcatlon in such form and in such manner as- may be -
"’prescnbed, and: containing -a full -and true disclosure of .his 1ncome .
i .which"has not been disciosed betore the Income-tax Officer, the man-
--ner:in which such 1ncome has beén derived, the additional amount of .
income-tax: payable on such income and such other particulars as may '

- Wéiprescribed; b the Settlement Commission to have the case settled

and.any sdch. application . shaﬁ be dl;,posed of in the manner herem-
after provrded :

5 '.{_ Provkdeu that no such apphcaﬁun shan be made unless the addi~

: apphcatmn exceed.s htty thousand. rupees

(lA) Eor the purposes of sub—sectro ' (1) 'of this section and
:Lfsubasectlons {24). 10, (21)) of :section ‘245D, - the- additional amount -
of income-lax. paydble m respect obs the income dlsclosed in an ap~ -
phcatlon ‘made under sub-section (1) of this section shall be the

.2 ammount carculatea mn: accordance w1th thc pIov1s10ns of sub~sect1on5-
(IB) to \1D}g R : LD

K
3

uB) Where the .income d,rsclosed in the apphcatmn relates to
"‘:;Aonly .one. prevmus year;—~ ~ P

(z) 1:{ tne apphcant has not furmshed a return in respect

 tional amount of 1ncome—tax payable on the mcome dlsclowd 1n the ) s

'_of the total income of that year and no assessment has been -

PRI

calculated on the 1ncome dlsclosed rn the apphcatlon as 1f such '_
o mcome were the total mcome,

(i) if the apphcant has furmshed a return in respect of
: the total income of that -year: and no -assessment has been made
. pursuance. of -such return, -tax. shall be calculated on the -
'aggregate of the toial incoine returned and the income dlsclosed

vy oo the apphcat;pn as if- such aggregate ‘were the total 1ncome, B
. and

s\tu) Af an assessment in I‘eSpGCL of the total income of that

: year has been made tax shall ‘be calculated ‘on the aggregate
_of the totat income. as- assessed and the mcome dlsclosed in -the-
apphcatlon as 1f sunh aggregate were. the total mcome '

(1(, 3 ‘T’he tay as. r"alculabea under sub—sectlon (IB) s&hal]: be
reduced-—_'_. R R ek ?

r‘i AT

(a) in a case refen-=d to.in ,Iause (t) of sub—section (1B), .
by the sum, if any, denucted at gource under Lhapter XVII—B
Ca or pa,ld mfadvance unqer Chapter XVII-C;

e
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(d) in a case referred to. in clause. (it) of sub-section (lB),

by the aggregate ‘of thie sums referred to in clause (a) and the
- tax 1f any, pd.ld. by ‘the apphcant under sectlon 140A; and,

RIS HEAE
(0) ‘in a case. referred to in clause (m) of sub-sectlon (lB),
by the aggregate of the sums and tax, referred fo in clause (b)

~ .as increased by the tax if any, paid in pursuance of the assess-.

""ment made in respect of the fotal income .of that year _

aﬁu the resultam amount SO arrlved at shall be the - addltmnal

ameunt of income-tax payable in respect of the income dlsclosed m _

me apphcatlon relating o that year,

CLDy Wnere_t_ne Aincome dlsclo>ed in the appiication relates to

- INUrg. than one previous -year,‘-the aaditional amount of income-tax

. p#tyable 11 respect of -the 1ncome disclosed for each of the years

shalt ist be calculated: in -accordance witi the provisions ot sub-
bectlona {B) and (1C) ‘and the agg:regate of the. amnount so arrived

“at in’ ‘respect of each of the years for ‘which the’ application has been

 made under sub-section '(I) shall  be the additional - amount ot
;;‘éggymeetax payable .in respeci of ihe income djsclo_s_ed in the appli-

cation,

T

(IE )] Where any books 01 accoum _otirer cloeuments, money, -
buuion, jewellery or otner valuaple artcle 0L thmg pelonging to an . .

- agpeggsee sre selzed unaer section 132, the ‘assessee shatl not e enmleu '
S A0 Inake an appm.atmn under sub-seciion W) netoxe the expn*y oi

pne nmidred and uwem;y days Irom tie dave ot me emure. .

41 In Sectmn 245D of the Income-tax Act thh effect. from the lst_ |

day of October 1984——-

of 1922,

v a7 ,'.1‘

(@) in sub-sectxon (lA), the words and ﬁgures “ﬁnder the
Ind:an Income-tax Act, 1922, or” shall be omltted :

(b) after sub-sectlon (2), the followmg sub sectlons shall be'
' mserted namely -

16958 \ﬁsnall within thirty-five days of the receipt of * & .copy
Cof the order wnder sub-section (1), pay ' the additional amount
of income-tax payable on the income disclosed in the applica-

tion and shall furnish proof of such paymant to the Settlemen‘s
Lommmmon

V?B) If the Se“clement f‘omrmsswn is salisfied, on an appliv

~ cation made in this behalf by the assessee, that he is unable
N for good and sufficient reasons to pay the additional’ amount of
i “‘mcome~tax referred  to in sub-sectmn (ZA.) w1thm the time

'qpemﬁed in’ that sub-section, it may extend the time for _payment

Ametid-

ment of
section

245D,

e (2A) .Sub;ect to the provmmns of sub—sectlon (2B) the .

‘of ‘the amount which remains unpaid or allow ‘payment thereof . ‘

- by instalments if the assessee furmshes adequate Securlty for the. -
..., payment thereof. A ,

‘mthm the time spec1ﬁ.ed under sub- sectlon QZA.), then whether

(2C) Where the- addltlonal amount of income-tax is not pa1d -
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= ,’ot tha period.of. tlurty—ﬁve days. referred toin. aub—sgctaon (24).

o (2D) Where the addltlonal amount of- mcome-tax re;ﬁerred to .
“in gub-section” (24). is not paid‘ by the assessee w1tiun the time
- specified under that sub-section or extended. under sub-séction

- see shall be 11ab1e to pay simple. umferest at'ﬁfteen perﬂ cent. Vper“ "
- annum on:the .amount’ remaining unpaid. from;: the date of expiry.

“(2B), as the case may, be, the Settlemént Commission miay. direct

- that the amount of income-tax.remaining unpaid, together with -

-any interest payable thereon under sub-section (2C), be recover-

‘ed and any: penalty ._~f0r default in making'payment_o_f-,:s‘uc'h addi-~

- tional amount may be.imposed and ‘recovered; in accordance -with the

L Pprovisions of . Chapter XVH by the anome-tax Officer. havmg ]uns-
.. diction over the -assessee.” o e

(d) after  sub-section (6) thie’ followmg sub—sectlon ‘shall be._' N

imerted namely:—

L (GA) Whe:re -any tax payable in. pursuance of an’ ordex

. under sub-section (4) is-not paid: by the assessee. withitithirty- -

five days of - the reeelpt of: & copy-of-the-order by: bim,. then, B

. whether or ot the Settlement Conimission' hds. extended-the time for

" payment of such tax or has allowed payment thereof: by mstalments,, B

“the assessee shall be liable to pay simple interest at fifteen per -

cent, per annum. on -the amount rémaining: unpmﬁ; ﬁ‘bmJthiar date e 3

, of expiry of the period of thu‘ty-ﬁve days afonesmd.»b .

-(€) after Sub-SeCthn (7), thec follong sub sectl@h shall be

: mserted namely —r

. “(8) For the+ removal of doubﬁS’ At igs hercebyk declared that
,nothmg contained in section 153’ shall apply to any- order passed o
under sub-section (4) or to any order of assessment, re- assessmentv
ome-tax Officer -~ .
in pursuance of any directions contamed in :such order passed

-or re- computatlton requlred ‘to. be made by th

' by the Settlernent Comm1semn

42, T section 245E of the Income-tax Act, the ~words and figures .

“under the Indian Income-tax Act, 1922, or” shall be om1tted w1th eﬁect A
' ﬁ'om the 1st day of October, 1984. -

43 In section 245H of the Income-tax Act in sub-sectlon (1) for the -

.words ‘and also from the 1mp081t10n of  any penalty”; the: words ‘and

ill

nalty” shall be substituted with effect from. the 1st day of October, 1984._' a

44 In sect1on 245M of the Income~tax Act in- sub—secuon (1), after the
, words “on w1thdraw1ng such appeal from: the Appellate Tribunal”, the )
ymrdg, figures -and.letters “hefore: the: 18t dayr ofi-Qctokey; 1984” shal] be‘{ -

'inserted with effect from:the lst day of October 1984,
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fetﬁ ﬂn seetmn 246 .0f the Income-tax’ Act in sub-sectmn (2) w1th eﬁect Ame:xd-_ :

fremtthg\ls, day.of; October, 1984— | R f;z;‘m:f_ '

, _ (a) after clauSe (c) the followmg clause shall be mserted
: tnamely — : ,

“(d) an order of assessment made after. the 30th day of Sep-
tember, 1984, .on the basis of directions lsqued by the Inspectmg
Assmtant Commlssmner under section 14

(b) after elause (f) the followlng clause shall be _insert,ed,' .'
name}y —_— )

oo« (ﬁ‘) an. order m,ade by the Inspectlng,r ASSlstant Commis- ~
‘sioner under sect10n 154", - - o _ - -

46. In section 253, of the Income- t,ax Act m sub—sectlon (1) clause (b) Amend.
shall be omltted w1th effect from the ist day of Octoher 1984 . .o S‘:et’;’.t' ot
- R ction
T L . - : - 253,
47 In. sectmn 263 of the Income-tax Act, with eﬁ”ect from the lst day " Amend.

o Oc’rober 1984— . e G0 ment of
(a) 1n sub-sectlon (1) the followmg Ea:planatzon shall be msert- ‘ S;g;‘_o"ui

- ed at the end, narnely —

. “Eac'planatzon -—For the removal of doubts it iy hereby de-
clared that, for the purposes ‘of this nub-sectlon an: order passed
by the Income—tax Ofﬁcer shall 1nc1ude—~

‘ (a) an, order of assessment made on the bas1s of directions
issued by the Inspectmg Assmtant Comnussmner under
~section 144A or sectmn 144B and :

L) an w:der ‘made by \the I»msgeetmg Assistant. Commis- L
“,.;-stoner ‘in -exercise  of the powers. or in performance of - the
functlons 0f an .Inecome-tax Officer conferred: on, or asslgned
" - -to, him under clause (a) of sub-section (1) of section 125 or
by under sub-seetlon (1) of section 125475 o

(b) for sub-section (2) the follong sub sect1on Shall be sub-.~
stltuted namely e |

' “(2) No order shall be made under sub sectmn (1)"after'
the ‘expiry of two years from the end of the financial year in
whlch the order sought to be revised was. passed LA

48 In sectlon 271 of the Income-tax Act, in sub-sectlon (1) Cafter  Amend-
_ E:cplanatzon 4, the followmg Explanation shall be. 1nserted with . effect ‘ment of
'-fr’om the 1ot day of October, 1984 namely:— T , 52?;1“0‘“
“Emplanatzo'r, 5——Where in the course of a sparch under section
132 thé assessee ds found to be the. owner of any money, bullion,
‘]ewellery or other valuable article or thing (hereafter in thig Eac'pla~ E
nation referred to as assets) and the assessee.claims that such assets:
“have been acqu1red by him by utllxsmg (whol’y or ln part) ‘his
mcome T _ _

(a) for a;ay prevmus yeax Wthh has ended before the date of‘
the search, but the return of income for such year has not been furni-
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~ shed before the said date or where: such return has been fdrmsh- o

‘ed before the sald date, such income has  not been,,declared there<:
in or : : ’

. (b) for any previous- yeer wh1ch is to end on or after the |
.. .1 date of the search, - '

" then, notW1thstand1ng that such income is declared by hlm in any
;V'return of income ~ furnished’ on or after the date of the search he . =
* shall, for the purposes -of imposition of a penalty under clause (c) of

sub- sectlon (1) of this section, be deemed to - have concealed the

particulars of his income or furmshed inaceurate part1culars of such
income, unless such income is, or the transactlons resu‘lmg in such'
income  are, recorded— ‘ ‘ : '

: (L ) in a’'case fallmg under clauSe (a) before the date of the .

‘l .

I

. search and - : _ SR SRR

-(#1) in a case falhng under clause (b), on or before suchf-
date, S :

-89

in the books of account 1f any malntamed by hlm for any source of
- income ‘or such income is otherw1se d1sc10sed to the Commlssloner )
before the sa1d date n, : : o '

-Amnjend-

menc o 49 In section 273 of the Income-tax Act m sub-secnon (2 ),. the ,Explanaa ~
ment of tion shall be numbered as Explanation. 1. and after’ Explanatzon ] as. so
; ?;gwn Sy numbered -the followmg Explanatzon shall be inserted, namely - ;
. “Emplanatzon 2 ...When the person liable to penalty g w
reO‘rstered firm or an unrecnstered ﬁrm svhich has been assessed un- .
‘_d'er' clause - (b)  of secuon C183, then, fwotwvhstandmr anything °
. contained in ‘the other prov1s1ons of this” Act, the penalty imposable
" under this section shall be ‘the same amount as would: be anosa ale
_,cn that, firm it that ﬁrm were an unregflstered ﬁrm
Amend- 50 In sectlon ‘7'73A .of the Income tax Act Wlth eﬁect fr(\m the lst
fzizzgf S day of October 1984,— -

?‘73A' {a} in sub—sectlon (1) the Explanat'con sha]l be numbered as_‘ k
E'v'pkmatm'n 1 and after. Explanatwn I as so, numbered the following_ :
Enpla,natwn shall be 1nserhed namely - '

: “Explcmatton ?—m-‘Where any booxs of account, o'hew dm,u- .
pents, money. by jewellery or ofher waluable article or - .
 thing . belonging . o 2 .person, are - selzed under sectlon 132, .and.

- within fifteen days of such seizure, the person makes .. full and, .
trie disclosure of his income to the Commlssmner such persoi

- shall, for the’ purposes of clause (b) of this sub-sectlon be

deemed to have ‘made, prior to the detection by the Income-tax

- Officer of .the concéalment -of partlculdrs of-income or of: the -
fnaceuracy -of particulars furmshed in’ respect of such - ihcome,

-rvmuntarﬂy ),_m good faith, .a- dlsclosure of, suct - partlculars n.

(b) in ,sub section (2) in clause (a) for the words “ﬁfty thou— ‘
sand rupees”, the. Vsor(la “one hundred thousand rupces” shall be
substituted;; . S - . :

CtER
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(c) to. sub- sectlon ‘4), the following provlso shall be added
namely:—

“Provided that where the amount of any penalty payable ‘
under this Act or, where such application relates to more: than one
penalty, the aggregate amount of such penalties exceeds one
hundred thousand rupees, no order reducing or waiving the
amount or compounding any proceeding for its recovery under
‘this sub-section shall be made by the Commissioner except with
the previous approval of the Board.”. :

51 In section 279 of the Income-tax Act, In sub-section (1), after the = Amend-

word, figures and letter “section -276D,” the word; figures.and letters meilt of

- “section 276DD,” shall be inserted and shall be deemed to have been  in- ;%;_wn.,.
serted with effect from the lst day of April, 1984, o o

- 52, In section 288 of the Income-tax Act, sub-section (3) shall be  Amends

omitted with effect' from the st day of October, 1984, ’ :;i?itogf
. . - 288

Ammms TO THE WEALm-TAx Ac'r 1957

of 1957 53. Tn section 4 of the Wealth-tax Act, 195T (hereafter in this Chapter - Amend:: -
-+ referred to as the Wealth-tax Act) -in sub-section (1), in. clause (a),— ment of.-

- (a) in sub-clause (v), 'th'e"' word “op shall‘ be inserted at the end-

“(b) after sub-clause (v) the followmg sub clause -shall be insert-
. ed namely — . , : : ,

- “ (vz) by a person or a'ssociation of- persons to whom such

- assets have been. transferred. by the individual, directly or in-
, directly, on or after the 1st day of June, 1973, otherwise than for
| ' adequate consideration for the immediate or- deferred: benefit of
| . .the son’s wife, or the son's minor child, ot ‘such- lndividual o -

both,”. . o _
54 In section 5 of the Wealth—tax Aet— 7 v U Artende
: - ' T , ‘ment of -
(a) in sub-sectlon (1) e Co o) secton's,

| () after clause (xxviia) [directed to be insertéd by item (3)
of sub-clause (i) of clause (a) of section 34 of the Finance Act,
1984] the following clause shall be inser’ced namely—-

“(xxviib) any ‘deposits with any authonty constituted in
Indla by or under any law enacted either for the purpese of
dealing with and- satlsfying thie neeq for houalng accommeo-
datlon or for the purpose of planning, fdevelopmenf or im-
provement of cities, towns and- v11]ages or for both;”;

(1) In clause (xmxin), after the words- "being a person of
Indian origin”, the: words: and brackets:“or-a citizen of India
(hereafter in this clause referred to -as such: ‘person)” shall be
- inserted and shall be deemed to have been mserted with eﬂect
from the 1st day of Apml 1977;
3 Law—82

R

section 4.
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(b) 'in “sub-séction (I1A4), after “the brackets, figures and. letter
“(xamviia),”, the  brackets, figures and letter “(xxviib),” shall be
mserted : :

(c) in sub-sectton (3), -

(’!,) aiter the brackets, ﬁgures : and lettez- s (xxmw) 2, the
brackets, figures and letter “(xxviib),” shall be inserted;

- @ty in the Ewplanatwn for the words “thirty days” the
- words -“alxty days” shall be substituted.

‘Subs"ti'tu-\ 55, 'In the' Wealth-tax Act, for séction 8A, the. following section shall
tion of be substituted w1th eﬁect from the lst day oi October 1984, namely —
new ‘

section )

 for sec-
tion 8A.

-Powers “BA., (1) Thre Commiasioner ‘may, by general or special order i

. ofCom-.. wrlting, direct that—

' misﬁoncr .

_ respecting o (a) the powers conferred on the Wealth-tax ‘Officer by or
specified - under this Act shall, in respect of any specified case or class of
areas, : cases or of any specified person or class of persons, be exercised-
cases, .
perzons; - . -by t the Inspecting Assistant Gommissioner

e.tc; o ) such of the functions assigned to the Wealth—tax Oﬁlcer‘
by or_ under this' Act as-are specified in any such order may, in
respect of any spec1ﬂed &area or specified cases, or classes of cases
“or specified persons -or 'classes of persons, be performed.
. by an Inspector of Wealth-tax or any member of the ministerial
staff appointed to work under the Commissioner or any other
“wealth-tax” autherity subordinate to him, and specified in such
- order, subjéct ‘to such cond1t1ons restrlctlons or limiltations. as.
e may e speclﬁed therein

,Prowded that the Commissioner shall not, unless he is. authorised
in this behalf by the Board by general or special -order-in writing,
make an order under clause (b) in relation to the functions of a.

- Wealth-tax Officer mentioned in the following provisions of this Act,
namely, sectiong 15B, 16, 17, 18, 20, 22, 24, 32, 37 and 37A,

2). For the purposes of any c‘ase or  person or proceeding under
- this Act in respect of wlnch or whom an order under -sub~section (1) .
' applles,— -

" (a) where such order is made under clause (a.) of the said
sub-section, references in this Act or in any rule made thereunder

to the Wealth tax Officer shall be deemed to be references to -

the Inspecting Assistant Commissioner and any provision of

_ ~ this Act requiring approval or sanction of the Inspecting Assis- -
tant Commlssioner shall not apply, .

V (b) where such: order is made under clause (b) of the said
sub-section references in this Act or-ih any rule made thereunder
to the Wealth-tax Officer shall be deemed %o include references

to the Inspector of Wealth:tax or the member of the ministerial
- staff specn‘ied in such order.”, '
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56, In section 17A of the Wealth-tax Act, in Explanation 1, after clause  Amend--
(i), the following clause shall be inserted with effect - from the 1st.day = . ment of.
of October, 1984, namely:— = ' : . 'i?fiion

- “(iia) the period (not exceeding sixty days) commencing from . '
the date on which the Wealth-tax Officer received the declaration
under sub-section (I) of section 18C and ending with the date on
which the order under sub' section (3) of that section is made by

. hll[m, or”,

57. In section 18 ot the Wealth-tax Act in sub»sectmn (1) after Amenci-'
Explanatzon 4, the following Explanation shall be inserted with effect from = ment of
the 1st day ot October, 1984, namely: — ‘ section 18,

“Explanatwn 5.~Where in the course of a sea.rch under sectmn J7A,
the assessee is found to be the owner of any money, bullion, jewellery
. or other valuable article or thing (hereafter in this Eacplanation refer-
red to as assets) and: the assessee claims that such assets represent.
or tfcmn part of his net ‘wealth,— o : .

(o) on any valuation date i'alhng before the date of the search, -

., but the return in respect of the net wealth on such date has, not been

farnished before the date of the search of, where such teturn has.

been furnished before the saxd date, such assets have not been dec~
lared in such return; or

(b) on any valuation date falling on ot aft-er' the date Ozf the
~ gearch, ; :

-then notwithstanding that such assets are declarcd by hrm in any return of

" net’ wealth furnished on or -after the-date- of the search, he shall for the

. purposes of imposition of a penalty under clause (c). of sub-section (1)
of thig section, be deemed to have concealed the particulars of such assets
or furnished inaccurate partlculars of such assets, unless such assets are -
recorded-—

(i) in a case falhng under clause (a), before the date of the
search and

(i) in a case falling under clause (b), on of before such date,

in the books of account, if any;-maintained by him or such assets are
otherwise disclosed to' the Commlssioner before the sald date.”, -

88, In section 18B of the Wealth-tax Act, in sub-section (1), w1th effect - Amend-

from the Ist day of October, 1984,— . ment of
‘ section . _
(a) the Explanation shall be numbered as Explanatzon 1 and 18 B,

 (b) after Explanation 1 as so numbered the followmg Explammon
‘shall be Inserted, namely:— :

“Explangtion 2. --Where any books of account or other docu-
ments belonging to a person are seized under section 37A and within
fifteen days of such seizure, the person makes a full and true disclosure
of hig net wealth to the Commlssmner such person-shall, for the
purposes of clause (b) of this sub-section, be deemed to have
“made, prior to the detection by the Wealth—tax Officer of the con-
cealment of particulars of assets or of the inaccuracy of particulars -
furnished in respect of any asset or debt in respect of which the
penalty is imposable, voluntarily and in- good fa1th a disclosure
of such particulars,”, e : ;
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‘CHAPTER IVA
' SPECIAL PROVISION FOR AVOIDING REPETITIVE A.PPBALS

“18C. - (1) Notw:thsta.ndmg anythmg contained in this Act, whetre an -
- @ssessee claimg that any ‘question of ‘law- arising in his case for ‘an- assess~
ment year which is pending before the Wealth-tax Officer or any -appéllate
_authority (such case being hereafter in this section referred to as the -
feleVant case) is ‘identical” ‘With a quesuon of law arising in his” ‘Cage” “for_
“another asséssment’ Year which is pending before the High Court or the
Supreme Court on a reference under section 27 ‘or in appeal before the
“Supreme: Court under section 29 (such case being hereafter in this section
‘referred to .as - the other case), he may furnish to the Wealth-tax ‘Offi-
* cer or the appellate authority, as the case may be, a declaration in the
prqscnbed form and verified in the. prescribed manner, that if the Wealth-~
tax Officer or the appellate authority, as the case may be, agrees to
. p_ly tg the releYant case the final decision on the question of law in the
- ”“fhe'r Case,” lie" sHall "ot “thise Suich” Gubstion” bt "law in 'the ‘{élovant caso in
" appeal before any"appellate authority or for ‘a reference” before " the High -
(fourt or"the ‘Supfeme Court uiider sectmn 27 or in appeal betore the
Su‘pfeme Court” unider’ séction 29,

, (2) Where a_declaration under sub—secnon (1) is furmshed to any

~ dppellite’ authiotity, the' appellate ‘authority ‘shall call for a report from
the Wealth-tax Officer on the correctness of the claim made by the asses-
. 8e¢ and, where the Wealth-tax Officer makes a request to the appellate
- autherity to give him an opportunity. of being heard in the matter, the ~
appellate -authority shall allow him such opportunity. )

(3) The Wealth-tax Officer or the appellate authorlty, as the case

,,,,,,

inay ‘be, “itiay, by order ia wtiting,—

* () admit the claim of the assessee if he or it is sa’usﬁed that the -
" qugstion ‘of law ‘arising in' the ‘felévant case is identical with the ques- '
tien of law in the other case; or

(i), reject the ‘claim if he or it is not so ‘satisfied,
“'(4). Where a Clailm-is ‘admittéd ‘under sub-section (3),—

_ @ the Wealth-tax Oﬁcer or, as the case may be, the appellate -
“authority may ‘miake an order disposing of the relevant case ' without
awaiting the final decision on the quéstion of law' i the other case;:and -

(b) ‘the “assesses shall ‘not be entitled to raise, in relation to the
. relevant case, such question of law in appeal before any appellate
authority or for a reference before the High Court or the Supreme

Court ynder section 27 or in appeal before the Supreme Court under
"~ Bection 29. ‘

. (5) When the decwlon on the questlon of law in the other case be-
comes final, it shall be applied to the relevant case and the Wealth-tax
Oﬂicer ot the appellate. authonty, as the case may be, shall, if necessary,
.amend the order referred to in clause (o) of sub—sectmn (4) conform-
ably to such decision.

'(6) An order under sub-section (3) shall be final a14d shall not

be called in question in any proceeding by Way of appea], 1cierence .
or revision under this Act. = _ o

SR
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E:cplanatwn —In this section,—

-(a) “appellate authonty” means ‘the Appellate Amstant Com-
#i¥dsisher “br the - Cohiissioner - (Appeals) or “the ““Appellate
Tnbunal ~

Ly(b) “case” “n - relation’ to' an” aSSESSee “means‘ any proceedmg

under this ‘Act for the-assessment of the’ net wealth of the-assessee of

for the ‘imposition  of ‘any penalty on him.’.

60. In section 22A of the Wealth-tax Act, for clause (a), “the, following '
clause shall be substituted with effect from th@ Ist day of October, 1984 name-~

-‘1y—-_-

~+*(a) “case” ‘means any proceeding under this Act xfor the dssessment

Jor resassessrhient ‘of any person in respect of ‘any year or years, of by way
of appeal or revision in connection with such assessment or re-assessment,
. vhich may be. pending before a wealth-tax authority on the date on whlch
an apphcatxon under sub-éetion (1) of section 22C is made’

“iﬁisechons shall be subsututcd ‘with’ cﬁect from the 1st day “of ’Oétober,

Al

1984 Tamely:—

'xu(l) An assessee may, at any stage of a case relatmg to hnn, make -

and contammg a full and true d1sclosure of hig wealth wh1ch has not

) been dlsclosed before the Wealth-tax Oﬁcer ’che manner m whlch

payable on such wééith and such other partmulars as may “be pres-

, qrxbed, to the Settlement Commlssmn to have the case settled and any.

- bifeprt %{p’p’hcatmn ‘$hall Be’ dlsposed of in the manner herelnafter pro-
v1ded . .

i

o accordance ‘with the prov1smns of sub-sections (1B) to (ID).

(1 B) Where the wealth dlsclosed in the apphcatxon “telates to only

bne asséssment year,—

(a) i the applicant has not furnished a retum in respect of the
net wealth for that year and no assessment has been made in respect
- .of the net wealth for that year, wealth-tax shall be calculated on

_the wealth dmc.lased in the app;hcatmn o8 if such’ Wealth were the

" net wealth;

(b)Y if the apphcant has furntished a retirn in rcspect ‘of the net

“ Wealth-for that Year ‘énd no’ assessment-has *been: made'in’ pursusnce of

such return, wealth-tax shall be calculated on“the aggregate of the- met

- -wealth returned -and the wealth disclosed in the apphcatxon as if such
aggregate were ‘the net wealth; and

L “He): 1f an aggessiient in ‘respect of the net “wealth- for that- '
i ‘yéar Hag' been nidde, wealth-tax shall ‘be calculatéd on-the aggre-

° gate of ‘the ‘net ‘wealth as assessed and ‘the wealth disclosed in
“the “application ‘s 'if ‘guch aggregate were ‘the net wealth,

. In ‘section 22C ‘of ‘the’ Wealth»tax ‘Act, for sub-section o, tlie ‘follow-

. (l,A)"For the PUIPOsEs” ‘of “sub-section (1) of ‘this” seétion’ and sub- -

o secuons (2A) to (2D) of section 22D, the additional ‘atiount’of “wealth-

~.it taxi‘Payable-in réspect of the wealth d1sclosed in an application made under .
sub-section (1) ~of ‘this section shall be the -amount calculated in

Amend-
ment

of section

22A,

" Amend-

ment of
section
22C,

g
oo
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(IC) The wealth-tax as calculated under sub-section (1B) shali,—

(@) in a case referred to in clause (d) of sub-section (IB), be
reduced by the wealth—tax if any, paid by the applicant under
sectlon 15B; and R |

- (b) in a case referred to in clause (c) of sub -section (1B), be .
reduced by the aggregate of the wealth-tax referred to in clause
(@) and the wealth-tax, if any, paid. by the applicant in pursu-
ance of the assessment made in respect of the net Wealth for that
year, o !

and the amount referred to in clause (@) of sub-sectmn (1B) or, as

tion relating to that-year,

‘the case may be, the resultant amount arrived at under clause (a)
or clause (b), as the case may be, shall be the additional amount of

wealth-tax payable in respect of the wealth dlsclosed in the apphca—

(ID) Where the wealth d1sc105ed in the apphcatlon relates to'

- more than one assessment year, the additional amount of wealth-tax

‘Payable in respect of the wealth disclosed for each of the years shall

_ first be ‘calculated in accordance with the provisions of sub-sections

(1B) and (IC) and the aggregate of the amount so arrived at"in

. Yespect of each of the years for which the application has been made

under sub-section (I) shall be the additional amount of" wealth—tax

payable in- respect of the wealth disclosed in the application,

(1IE) Where any books of account or other documents belong-

" ing to an assessee are seized under section: 374, the assessee shall not

be entitled to make an application under sub—sectlon (1) before the

'. 'explry of one hundred and twenty days from the date of the seizure.’.

of October, 1984-——

62 In sectmn 22D of the Wealth-tax Act, with effect from the 1st day

(a)  after sub- sectlon (2), the followmg sub-sect1ons shall be

mserted namely —

“(24) Subject to the prov1s1ons "of sub-section (ZB)-,'the
assessee shall, within thirty-five days of the receipt of a copy of-
“the order under sub-section' (I), pay the additional amount of
wealth-tax payable on the wealth disclosed in the application
aad shall furnish proof of such payment to the Settlement Com-‘
mission, ‘ :

(2B) If the Settlement Commission is satisﬁed, on an appli-
“cation made in this behalf by the assessee, that he is unable for
good and sufficient reasons to pay the additional amount of
wealth-tax referred to in sub-section (24) within the time -
specified in that sub-section, it may extend the time for payment
of the amount which remains unpaid or allow payment thereof

" by instalments if the assessee furmshes adequate security for the
payment thereof,

(2C) Where the additional amount of wealth-tax is not pa1d '
within the time spec1ﬁed under sub-section (24), then, whether
or not-the Settlement Commission has extended the time for pay- -
ment of the amount which remains unpaid or has allowed pay-

- ment thereof by instalments under sub-section (2B); the assessee
-shall be liable to pay simple inierest at fifteen per . cent. per
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annum on the amount r‘emain'ing unpaid from the date of expiry
of the period of thirty-five days referred to in sub-section (24).

(2D) Where the additional amount of wealth-tax referred
to in sub-section (24) is not paid by the assessee within the
time specified under that sub-section or extended under sub-
section (2B), as the case may be, the Settlement Commission

may direct that the amount of wealth-tax remaining unpaid,

together with any interest payable thereon under sub-section

(2C), be recovered and any penalty for default in making pay-

ment of such additional amount of wealth-tax may be imposed

~and recovered, in accordance with the provisions of Chapter VII,
by the Wealth-tax Ofﬁcer having jurisdiction over the assessee.”;

(b) in sub-sectxon (6) for the words “tax, penalty or 1nterest”
- the words “tax or penalty” shali be substituted;

) (c) after sub-sectmn (6), the following subesectmn shall be
inserted, namely:—

“(64) Where any ‘tax payable in. pursuance of an order
~ under sub-section (4) is not paid by the assessee within thirty-
five days of the receipt of a copy of the order by him, then, whe-
ther or not the Settlement Commission has extended the time
for payment of such tax or has allowed payment thereof by instal-
merits, the assessee shall be liable to pay simple interest at fitteen
per cent. per annum on the-amount remaining unpaid from' the
date of e'xpiry of the period‘ of thirty-five days aforesaid.”;

_ (d) after sub-section (7), the following sub-section shall be in-
- serted, namely:—

“(8) For the removal of doubts, 1t is hereby declared that
nothmg contained in section 17A shall apply to any order passed
. under sub-section (4). or to any order of assessment  or re-

assessment required to be made by the Wealth—tax Officer in
pursuance of any directions contained in such order passed by
the Settlement Commission.”

63. Tn sectiom 22K of the Wealth tax Act in sub- sectlon (1), for the  Amend-
. words “and also from the imposition of any penalty”, the words and :‘e?_t_of
brackets “and also (either wholly or in part) from the 1mpOS1t1on of any 2;‘;;_"“
penalty” shall be subst1tuted with effect from the 1st day of October, 1984. -~

64. In sectlon 22M of the Wealth-tax Act, in sub-section (1), after the Amend~
words “on withdrawing such appeal from the Appellate Tribunal”?, the ™Mment of
words, figures and letters “before the 1st day of October, 1984” shall be chl\;cxm_n -
inserted with effect from the 1st day of October, 1984. ' B

65. In section 25 of the Wealth-tax Act, with effect from the 1st day of Amend-

October, 1984—- . ment of
: section

(@) ‘in sub-section (2), the following Explanatzon shall be in- 25,
serted at the end, namely —

“Explanation, —For the removal of doubts, it is hereby dec-
lared that, for the purposes of this sub-section, . an order passed
by a Wealth-tax Officer shall include an order passed by "an
Inspecting Assistant Commissioner in exercise of the powers or
in performance of the functlons of a Wealth-tax Officer conferred
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“on;. or assigned to, h1m under clause.. (a). of sub—seetion (1) of
- section. 8A. or under sub-section (1) of section 8AAY

(b) in sub-sectlon (3), for the words Hfrom the date, of the order
-sought,.to.be-revised”, the words “from. the end.of the finanecial year

in, which -the order sought to be reV1sed was paSsed” shall be substl-
tuted X

. 66 In sectmn 31 of the Wealth-tax Act, w1th effect from the 1st day
of October,  1984,— - : . ,

(@), .in sub-section (2), for the words “twelve per cent, » the
w0rdl> “fifteen per cent.” shall be substituted;,

(b) after sub—sectlon (2), the followmg sub sect1on ‘ghall be 1n-- :
serted namely:— ° :

“24) Notmthstandmo‘ anythmg con’camed in sub-sectlon
(2), the Board may reduce or waive the amount-of interest pay-
able by an assessee under the said sub-section if, on the recom-
‘mendation- made by the Commissioner in this behalf, it is satis-
fied that— - : S

7 (i) payment of such amount Would cause genume ‘hard-
. ship. to the assessee;

_ (m) default in the payment of the amOunt on whlch
interest was:payable under the said-sub-section was due to
. circumstances beyond. the: control of. the: assessee; and

(m) the assessee has co- operated in. any 1nqu1ry relatlng
to the assessment or any proceedmg for the. recovery of any
: _amount due- from h1m 7. :

6‘7 In section 34A of the Wealth-tax Act, for the words “twelve per
cent,i’, the words “fifteen per. cent.” shall be substltuted ‘with: eﬂ?ect from
the ;lst day of .October, 1984 : '

68. After section 34AC of the Wealth tax Act, the followmg sechon shall.
bé: inserted with- effect from.the 1st day of VQg_tob_er,, 1984, namely: —

“34ACC. Where any person who is registered as a valuer ‘under -
seetion'34AB-or who has .made an application .for registration, as a
valuer-under - that sectlon is, at any time. thereafter-—-

(a)' convicted of any offence and sentenced to a. term of,
A 1mpr1sonment or 3

- (b) in a case where he is a member of any assomatmn or
institution established in India having as its ¢bject-the, control,
supervision, regulation or encouragement of. the ;profession of
architecture, accountancy, or company secretaries or such other
_profession ag the Board may specify in this. behalf by notification -
in' the Official Gazette, found guilty of misconduct in his pro- -

_'-fessmnal capacity, by such’ association or institution; '

he . shall 1mmed1ate1y after -sych; conviction. or, as. 'che .caser may be,
finding, intimate, the . particulars thereof to the Board.”, /
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69. In section 35 of.the Wealth-tax Act in sub-sectlon (7 ), with effect ' Amend-
from .the 1st.day of October, 1984,— o ment of

section
(B in clause (a), for the Words “from the date of the "order 3s.

: passed in_ the ﬁrst appeal or revision”, the words “from the end of
- the financial year in which the order was passed in the first appeal
-or .revigient” shall be substituted;

(i8) 1;[1 clause (b), for the words “from the date of the order
sought to be amended”, the words “from the end of the financial
year in.which the order -sought to be amended was passed” shall be
substltuted '

70 After sectlon 35E of the Wealth-tax Act, the followmg section shall _I?S‘?ftion
be inserted with effect from the 1st day of October, 1984, namely — OF Bew

. section
35ER,

-+35EE: .1t .2 person - referred. to in section 34ACC fails, without Failure o

"'reasenable cause or.excuse, to-intimate to the Boatd the particulars g‘;rﬁiﬁ_ o
of conviction or finding reférred to in the said section, he shall be ;1 nder

punishable with. rigorous imprisonment for a term which may exX»  section

~ tend to two years and shall also be hable to fine.”. ' 34ACC,
CHAPTER W
} - AMENDMENTS TO THE GIF’I’-TAX Acr, 1958 R 9
t19s8. . 7L In section 2 of the Gift-tax Act, 1958 (hereafter in this Chapter ~ Amend-

referred\to as the Gift-tax Act), in clause (va), the words “not b involving . ment of
ying on of any activity for profit” shall be omitted and shall be -Section20.
deemed to. have been omitted with effect from the 1st day of April, 1984.

72.:In section 5 of the Gift-tax Act in sub-sect1on (1), after cla%se Amend- -

Azxv), the" followmg clause shall be 1nserted namely: — . ’;;‘t‘t of
101

“(xvi) to any other person .up to  a maximum of rupees five 5. -
hundred in value in one previous year - '

73".;_.;~Ir'1f -the G_ift,-_t,ax Act, for section 7TA, the followih_g section shall be  Substitu-

" substituted . with effect from the 1st day of October, 1984, namely:— ::vx; csi(}

tion for
‘ , _ _ section 74,
A, (1)-The Commissioner may, by general or special order in  Powers .

writing, direct that— A ) of Commis-
sioner -

(a) the powers conferred on the Glft tax Officer by or under respecting
fthxs Act shall, in respect of any specified case or class of cases specified .
or, of_?l_rgy S};ec1ﬁed person or class of, persons; “be exercised by :;‘g::
- the Inspectmg Assistant Commlsswner _ b erso’ns
(b) such of the functlons assigned to the Gift- tax Officer cte _
by or under this Act, as are specified in any such order may, in -
respect of any speclﬁed area or specnﬁed cases or classes of cases
. or spedcified persons or classes of persons, bé performed by an
-Inspector of Gift-tax or any member of the ministerial ‘staff
- appointed- to work. ander the Commissioner or any .other gift-tax .
.authority g}rbordmate to. him, andspecified in such order, sub-
jeet. toisuch . gonditions, restrictions or- limitations as may be .
spec1ﬁed therein : ; ‘ -
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Prowded that the Comm1ss1oner shall not, unless he is author1sedr;

" ‘in this behalf by the Board by general or. special order in . writing,

make an order under clause .(b) -in relation to the functions of ~a

- Gift-tax Officér mentioned in" the following provisions of this Act,
namely, sections 15; 16, 17, 194, 20, 21, 21A, 23, 32, 33 and 36.

(2). For the purposes of ‘any case or person or proceeding under
thls Act in respect of whlch or whom an order under sub-section - /(1 )
_ apphes, : _ S

(a) where such order is made under clause (a) of the sald
sub-section, references in this Act or in any rule made there-

“under to the Gift-tax Officer shall be deemed to be references .

to the Inspecting Assistant Commissioner and any provision of

this Act requiring approval or sanction of the Inspectmg Assis-

tant Comm1ss1oner shall not apply,

- (b) where such order is made. under clause (b) of the said

sub-section, references in this Act or in any rule made thereunder

to the Gift-tax Officer shall be deemed to include references to. o

‘the Inspector of ‘Gift-tax or the member of the ImmstenaL staff'
‘'specified in such order.”, ‘

Amend- - - 74, In section 24 of the Gift-tax Act W1th effect from the lst day of. .

ment of October, 1984, —
sectiont 24, -

(a) in sub-section (2), the fo]lowmg E.x'planatzon shall be in- .ﬂ'

serted at the end, namely —

“Explanatton —For the removal of doubts, it is hereby dec: ’.

“lared that, for the purposes of this sub-section, an. order passed

by a Glft-tax Officer shall include ‘an order passed by an Inspect-

- @ing Assistant Commissioner in exercise of the powers or in. .

- performance of the functions of a Gift-tax Officer conferred on, -
©oor a331gned to, him under clause (d¢) of sub- section ) of sectlon e

~ 7A or under sub-sectmn (1) of section TAA.”; .

“(b) in sub-sectlon (3), for the words ‘-‘from_the. dat‘e of the -

order sought to be revised”, the words “from the end of the financial

year in which the order sought to be revised was passed” shall be' '

substituted,

 Amend- 75. In sections 32 and 33A of the Gift-tax Act, for the words “twe]ve :

‘mentof-  per’ cent. ?, the words- “fifteen per cent.” shall be substltuted w1th effect

 sections 32 from the Ist day of October, 1984.
.-and 33A :

Amend- 76. In section 34 of the Gifttax Act, in sub- sectmn (7), for the words:

- mentot - “from the date of the order sought to be amended”, the words “from the

section 34, -end of the financial year in which the order sought to be amended was

11984,

CHAPTER V :
AMENDMENTS TO THE COMPANIES (PROFITS) SURTAX Ac'r 1964: o
Amend- - 71, In sections 7B to D of the Companles (Proﬁts) Surtax Act, 19645

mentot - [hereafter in this Chapter referred to as the Companies (Profits) Surtax

':zct]l;ns 7B Act), for the words “twelve per- cent.”, wherever they oceur, the words
7

Oobobar 1984

passed” shall be subst1tuted with effect from the Ist day of October,

7 of 1064,

“fifteen per cent.” shall be subst1tuted ‘with effect from the\lst day of



78. In section 13 of the Compames (Proﬁts) Surtax Act in sub-sec-

tion (1), for the words “within four years of the date on which such"

order was passed”, the words “within four years from the end of tha

W1th effect from the 1st day of October 1984,

9, In section 14 of the Companles (Proﬁts) Surtax Act, for the'

words “from the date of the order passed - under the aforesaid seetions

~ of the Income-tax Act”, the words “from the end of the financial year

"~ 38of 197’4. '

45 of 1974,

“in Which the order under the aforesaid - sections of the Income-tax Act

."was passed”’ shall be substituted with-effect from the 1st day of Octo-
. ber,; 1984 : :

80. In section 16 of the Cornpames (Proﬁts) Surtax Act, w1th effect

""from the 1st day of October, 1984,—

‘(@) in sub-section (1), the followmg Explanatlon sha11 be inserted.
at the .end, namely —

" “Explanatton -—For the removal of doubts 1t is hereby de-
clared that, for the purposes of this sub-section, an order passed
by the Tncome:tax Officer shall 1nclude an order passed bv the

. OF 19;'8,'1,]"._, . Tammon Laws (Ammdmmt) o ', N 6455_ ;

Amend- -
ment of . -

,sectior; 13,
- financial year in which  such order was passed” shall be substituted ‘

Amend-—'

. ment of

section 14."

Amends
ment of
section 16,

Inspettmg A551stant Comm1ssmner in exerc1se of the powers .
or in performance - of ‘the functions of an Income-tax Officer

conferred on, or assigned to, him under clause ‘(a) of sub-sec- -
tion (1) of section 125 or under sub-section (I) of section 125A

of the Income-tax Act as apphed by sectlon 18 of this Act.”;

(b) for. sub-sectlon ), the fo]1owmg sub-sectlon shall be sub- '

st1tuted namely —_—

“(2) No order shall be made under sub-section (1) after'_
the expiry of two years from the end of the financial year in

- which the order sought to be revised was passed.”.

CHAPTER. VI

AMENDMENT TO THE COMPULSORY DEPOSIT SCHEM‘E (INCOME TAX PAYE’RS)

ACT 1974

B SL In sectlon 13 of the Compulsorv Depos1t Scheme ' (Income-tax

_Payels) Act 1974, in sub-section (1), for the words “w1th1n four  yearsg

of the date on which such order was passed”, the Vwiords ) w1th1_n four
vears from the end of the financial vear in which such order wasnas-

- sed” shall be substituted with effect from the 1Ist day of October, 1984

CHAPTER VII

AMENDMEN’I‘S TO THE INTEREST-TAX AcT, 1974
82 In section 17 of the Interest—tax Act, 1974 ‘(hereafter ih this
Chapter referred to as the Interest-tax Act), in sub- section (). for the
words “within four years of the date on which such order was passed”,

Amend- )

ment of.
section 13.

-Amend-
ment of

. section 17 -

the words “within four years from the end of the financial] year in -

which such order was passed” shall be substituted with effect from

the 1st day of October, 1984,
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A'm\em_‘l:-, ' 83, In section 19 of the Interest-tax Act, with effect from the 1st da‘)7
ment of .. of October 1984—— '

sectlon . N , A
19 (a) in sub-sectlon (1), the- followmg Explanatwn shall be mser-
ted at-the end, namely: - : !

“Explanatzon —For the removal of doubt 1t is- hereby dec-
lared that, for the purposes of thls sub- sectlon an. order passed -
by the Income-tax Officer shall include an order passed by the
Inspecting Assistant Commissioner in exercise of the powers of
an Income-tax Officer conferred on him under clause (a).

sub-section (I) of section 125 of the Income-tax Act as applled
by sectlon 21 of this Act.”; )

«(b) for sub- section (2) the followmg sub-sectlon shall be subst1-
tuted, namely:— - . .

“(2) No order shall be made ‘under sub-sectlon (1) after
the expiry of two years from the end of ‘the financial ‘year in -
- Whlch the order sought to be revised was passed 2.

B " CHAPTER VIII
" g ' ' MISCELIJANEOUS

Applic,abi- : 84 For the removal of doubts, 1t is hereby declared that where in-

lity of = 7 terest is payable ‘under—

revised . .

rate of (@) any provision of the Income-tax Act, 1961 referred to In  430f]
interest, ; sectlon 24 «of this Act; or - : - e

(b) section 31 or section 344 of the Wealth-tax Act, 1957; of g1
(c) sectlon 32 or sectlon 33A of ‘the Gift-tax Act 1958 or 18 of
(d) sections’ 7B to D and section 18 of the Compames (Proﬁts) "
Surtax Act, 1964 or S .

. (e) section 21 of the Interest-tax Act, 1974, L 45 of
in respect of :'('eny peried commencing on or before the 30th day of Sep-
tember, 1984 and ending after that.date, such interest ghall, in fespect of

- so much of such, .period as- falls after that date, be calculated at the rate
- of ﬁfteen pe1 cent. per annuym. .



